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[Shrimati Kamla Sinha] 

demanded. I had also raised this issue while 
discussing the railway ministry's budget. 

Plight of East Bengal refugees in 
Champaran district of Bihar 

 

 

Non-implementation of the interim order 
of the  Cauvery  Water  Tribunal by the 

Karnataka Government 

SHRI G. SWAMINATHAN (Tamil Nadu): 
Mr. Vice-Chairman, Sir, the Cauvery Water 
Disputes Tribunal had in its order of the 25th 
June 1991, directed the State of Karnataka to 
ensure that 205 TMC of water was available 
to Tamil Nadu in a year from June to May and 
the release has to be made in four weekly 
instalments and if  in a particular week, it is 
not possible to release the required quantity of 
water, the said deficit should be made good in 
the subsequent week. 

Sir, the Government of India also has 
published this interim order of the Cauvery 
Water Disputes Tribunal in the Gazette on 
10.12.91. In spite of the same, the Karnataka 
Government has not voluntarily released any 
water so far by way of implementing the 
Tribunal's order. The waters received in 
Tamil Nadu    are 
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only the surplus flows whicn      the Karnataka 
State could not   hold up and the waters in the 
catchment below the Karnataka reservoir. 
During the month of July 1992, up to      fae 
15th, while 21.38 TMC of water   has been 
prescribed by the Tribunal, Tamil Nadu has    
received    only 13.40 TMC  which  is less by  
7.98      TMC. The    date of opening the Mettur 
reservoir for 1992-93 is 12th June and the  
storage  of water in  the Mettur dam  on      that 
date was  only    63.9 TMC and it has come 
down to 52.2 TMC.      Because     of the non-
implementation of the Tribunal's    interim order  
by Karnataka and the      consequent uncertainty 
in the      receipt of further flows, there is  
apprehension in the minds of the farmers of 
Tamil Nadu about the availability of water for 
the current irrigation season. 

I would request the Government of India to 
upho'd' the Constitution and direct the 
Government of Karnataka to release the water 
as per the direction of the Tribunal. I would 
also request the C3ntral Government, as per 
section 6 of the Inter-State Water Disputes 
Act, to frame a scheme and constitute an 
authority for the implementation of the 
decision of the  Tribunal. 

I am sorry that even though seven months 
have elapsed after the gazetting of the order 
of the Tribunal, the Central Government has 
so far not taken any steps to constitute the 
authority. 

In conclusion, Sir, I would like to mention 
that Tamil Nadu is also concerned about the 
reported statement of the Union Water 
Resources Minister to the Members of the 
Consultative Committee attached to his Min-
istry by the middle of this month. He is 
reported to have said.... 

THE  VICE-CHAIRMAN (SHRl 
JAGESH DESAI):  No, no. Please 
don't  quote  that.  You  are not  sup 
posed to do that. 

SHRI G.  SWAMINATHAN:     It is 
there in the papers and it is a published 
document. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): You can say that it has 
appeared in the Press. 

SHRI G. SWAMINATHAN: Yes, it has 
appeared in the Press. He has approved, it is 
reported, of a certain project for recharging 
the ground water resources in the Kolar area 
in Karnataka. I hope that the approved area of 
the project does not fall within the Cauvery 
basin which is under  dispute. Thank you,  Sir. 

SHRIMATI JAYANTHI   NATARAJAN   
(Tamil    Nadu):     Sir, I would like  to 
associate  myself wholeheartedly with what Mr. 
G. Swaminathan has said.      Just one thing 
only      I would like to add. This issue has been 
hanging fire for far too long,      for over  
twenty  years.  Several       times we  have  
discussed this. How    many times it has been 
discussed,        how many negotiations have 
taken placet Finally, the matter has led to great 
acrimony and it has gone up to the Supreme   
Court  and  the       Tribunal. What  has  
happened  is—this  is    the point on which I 
would like to focus— that after our fighting a 
bitter battle in the Supreme Court, the order   of 
the Tribunal has been upheld and it has been 
said that the        Tribunal's order has to be 
obeyed. But then we had to fight in  this House 
and also in   the   other  House  and   politically 
too. Also, Sir, the Tamilians in Karnataka  were 
put to  a  great  danger because of the  dispute  
and,  finally, the  Central Government notified 
the order after a great deal of delay. It took a 
long time for them to notify it. Even though 
that order has been notified, there  is  still 
further  delay in taking up the scheme and 
constituting the  authority.     The order of the 
Tribunal   is utterly meaningless; and there will 
be no Rule of Law in this country, unless that 
order of the Tribunal  is obeyed. The people    
of Tamil Nadu have waited patiently for over    
twenty      years.        I      think 



303 Special [RAJYA SABHA] 
Mentions 304  

tShrimati Jayanthi Natarajan] it is high time 
that the Central Government -saw to it that the 
order of the Tribunal was     obeyed.      Other-
wise, there   will be no meaning     at 

SHRI S. MUTHU MANI (Tamil Nadu): 
Sir, I associate myself with the Special 
Mention made by Shri G.   Swaminathan, our 
leader hers. 

In the Cauvery waters issue, non-
implementation of the order of the Tribunal is 
unconstitutional. Our honourable Chief 
Minister, Dr. Pu-ratchi Thalaivi, is very keen 
to see that the people belonging to Karnataka 
and Tamil Nadu have brotherly attitude. We 
want to keep the cultural relations between 
Karnataka and Tamil Nadu. 

Sir, .this  issue  is   nothing but       a problem 
of life and  death for      the farmers and the 
agricultural labourers of the Cauvery delta 
region. In these circumstances, a     person like      
Shri Gundu Rao says that he is ready    to shed 
his last drop of blood, but would not allow a 
drop of water to Tamil Nadu.      Such remarks 
have wounded the hearts of crores of    Tamils      
the repercussions of which could be very 
serious.      The people of Tamil Nadu are    
maintaining silence because    of the faith they 
still have in the Central Govenrment. I request 
that the Central Government must come 
forward to take immediate effective steps to 
solve the Cauvery water problem by im-
plementing the order of the Tribunal through 
the Karnataka   Government. 

SHRI V. NARAYANASAMY (Pon-

dicherry): Mr. Vice-Chairman, Sir... 

THE  VICE-CHAIRMAN      (SHRI 
JAGESH DESAI): Only Bssociate. 

SHRI V. NARAYANASAMY: I ns-sociate 
with only two sentences. Sir. I associate 
myself with Swamina-thanji about the Cauvery 
water issue which is raised before this Hou*e. 
(Interruptions)- Yesterday, I raised it in this 
House during the Zero Hours. Sir my-point'is 
very clear. Even after the notification of the 
interim award by the Central Government, the 
Karnataka    Government and the 

Opposition  parties  have been raising 
their voice against the implementa 
tion of the award. Sir, my informa 
tion is that four Ministers of the 
Karnataka Government have said 
that they are going to agitate against 
the interim  award and that 
they are going to boycott the Tribu 
nal. They went to that extent. Now 
the option open to the Central Gov 
ernment is this.. The discussions 
that they had with the Chief Minister 
faield froefere,  Sir, the   all 
Goverment cannct and need not wait any 
.They  have  to franc 
the scderle. And immediatly  they 
should send the Central Government 
officers of the water Resources Minis 
try for the imlamentation of ,one 
interim     award Yesterday it  ap- 
peared in the press that the Krishna-rajasagar 
is full. That photo also appeared in the press. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI: That is all. 

SHRI V. NARAYANASAMY: The 
Karnataka Government cannot say that there 
is no water. Therefore, Sir the Karnataka 
Government has to immediately agree with 
the interim award passed by the Tribunal, and 
the Tanjore delta should be saved. 

THE VICE-CHAIRMAN (SHRI JA.GESH 
DESAI): Okay. Now, Mr. Oopalsamy. 

SHRl S. AUSTIN (Tamil Nadu): M.r. 
Vice-Chairman, Sir, I associate myself with 
my leader, Shri Swami-nthan. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): You are associating.    That will be 
noted. 

SHRI S. AUSTIN: Sir, the Tribunal order 
was notified in the gazette by the Central 
Government. 

THE      VICE-CHAIRMAN       (SHRI 
JAGESH DESAI): You have associate!.  That 
is all. (I vterruptions) 

SHRI S. AUSTIN: Sir this is the life and 
death problem of Tamil Nadu 
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farmers. So. the Central Government most 
take necessary steps to solve the, problem 
and give, direction to,the Karnataka 
Government .to implement the court order 
immediately. 

SHRI V. GOP A ILS AMY (Tamil Nadu): 
Mr. Vice-Chairman, Sir, already grave 
injustice has been done to the cause of Tamil 
Nadu. Sir, even on the most burning issue of 
Ayodhya, the decision taken by the Central 
Guvemment is that the orders of the court are 
to be respee'ed and honoured. Sir, many 
months have passed-what has happened? The 
interim award which was announced by the 
Tribunal has not been honoured at all. And the 
Government is riding roughshod in Karnataka. 
Therefore, it is high time the Central Govern-
ment at least now intervened and did justice to 
the cause of Tamil Nadu. The interests of the 
farmers of Tamil Nadu should be protected. 
Sir, Tamil Nadu is not making any request for 
any privileges. These are the rights established 
over the centuries. This is the fact. The 
Central Government is sleeping. This is my 
charge. The Central Government is doing 
politics. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Mr. Gopalsamy, I grave you time.... 

SHRl V. GOPALSAMY: All these months, 
what action has the Central Government 
taken? (Interruptions) The Central 
Government is in deep slumber. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): You are misusing the time. ... 
(Interruptions) It was going so smoothly, and 
you are spoiling you ease. (InterruptionsQ 
You are spoiling your case. 

SHRI V, GOPALSAMY: The Central    
Government has shirked its responsibility and     
duty.      This is my chargle. (Interruptions) 

SHRI V. NARAYANASAMY: The 
Central     Government has done     its 

THE      VICE-CHAIRMAN      (SHRI 
JAGESH:. DESAI): Shri Bhattacharya. 
(Interruptions)  I will not allow anybody      
except   , Mr.     Bhattacharya. (Interruptions)   
please sit down. 

SHRI S. K. T. RAMACHANDRAN 
(Tamil Nadu): I associate... 

THS VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Yes, your association is noted. 

SHRI S. K. T. RAMACHANDRAN: I 
want to say... 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): No, no. Your name is associated. 
(Interruptions) No, no. 1 will not allow. 
Nothing will go en record. 

SHRI S.K.T, RAMACHANDRAN:** 

THE    VICE-CHAIRMAN       (SHRI 
JAGESH DESAI):   Please   sit  dowr I am 
not allowing. 

SHRI S. K. T. RAMACHANDRAN: I 
associate myself with the Special Mention... 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): That will coim Nothing else except 
your association Please sit down. I have 
allowed this much; I cannot allow ony more. 
Youi name will be associated. Now Prof. 
Bhattacharya. 

Mass deputation of youths with a 14- point 
charter of demands before the Prime 

Minister 

PROF. SAURIN BHATTACHARYA 
(West Bengal); Mr. Vice-Chairman. I thank 
you for giving me the opportunity. I am going 
to raise an issue which, perhaps, concerns all 
the people in the country. 

**Not recorded. 


